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Praer dated 16,12,200 3

5

Heapd thée lesz

for the

~ . oy 2 ot §
-V)vﬂmf"’_ {:ﬂi\‘;;?‘\g}a‘j

parties, -and perused the materials available

on record.,

In consideration of submissions made
by the learned counsel of both gides, we hereby
direct the applicant to file a represcmtetion‘

Rt}n‘“""(“ e/
ting, his

Jl”l L »,“‘,.-5 S "YenTilLiacl

before the, REVigw ¢
grievarceyithin a period of seven days from the
“date of receipt of this order against the notice

of premature retirement, Upon receipt of the

said represent ation, khx _ 4s directed
shall dispose of

‘@bove,.- the. Feview. Com iittee.
the same within a period of 45 days thereafter,
through a reasoned emd speaking order, after
which the ad interim order dated 5.3.2002

to an end,

shall come

With this the O.A. is digposed of.
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send copies of this order to the

Regpondents and free copies of the order be
handed over to the learned counsel of j;;'cyt‘n
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